
CTRAL ADMINISI'RA TIVE TRIBUNAL 
ERNAKULM BENCH 

C.i?.NO. 265f 1994 

Friday this the 11th day of February, 1994 

CORAM 

THE Honbie Mr.justjc& Chettur Sankaran Nair,Vjce Chairman 

Sojan J James, 
Chief Booking Officer, 
Aluva Railway Station, Aluva. 

P.Prabhakaran Nir, Station Master 
Grade II, AltNa Railway Station 
Aluva, 

3, 1<.Chandran, Booking Supervisor 
Aluve Railway Station, Aluva. 

K.P.Padmariabhan Nair, 
Sr. commercial Clerk Aluva 
Railway Station, Aluva. 

P.Aravindakshari, Point5lian, 
Aluva Railway SLation, A)uva. 

6, A.V,Jacob, Gangman. 
Aluva Railway Station, Aluva. 

7. V. Sathidevi, Sr.Cornmercial Clerk, 
Aluva Railway Station, Aluva. 	......Applicants 

(By Advocate Mr. G. Sukumara .Menn) 

Vs. 

Union of India, represented 
by Gen eral Manager,  Southern Ri iway, 
Madras. 3. 

Divisional Railway Manage 
Trivandrurn Divis ion (Southern Raih'ay) 
Thcaud, Trivandrum. 

Divi.on. Personnel Officer, Divsionai 
Of f ice, S, a liway, Thycaud, Trivandrum. 

4,, Divis ionl Accounts 0fflcer, S.Railway, 
Trivanrum Djv1ion, Thycaud,Trivandrum.,. .Responder s 

(By Advocate Mr.Thomas Mathew Nellirnootil) 

ORDER 

Applicants claim City, Compensatory Allowance 

and House Rent Allowance in terms of Annexure.A2. 
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Applicants have raised this contention in Annexure. 

A4 representation and that is now pending considerat-

ion beEore the second respondt. Second respondent 

is directed to take a decision on the representation' 

within six weeks from today and communicate the 

decision to applicants.. 	 - 

2. 	With the aforesaid directions, alication 

is disposed of. No costs. 

Dated 11th Februitry, 1 994 

It 

CHTTUR SANKAR?N NAIR(J) 
VICE CHAII1AN 

ksll 2. 


